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L3.94 AdITit.Issue notice to the 

 

 

Resondents to show cause within four 

weeks from the date of receipt of the 

notice as to why this application shall 

not be allowed.Requisites are said to 

have been filed.Qff ice to verify and  

is sue. 
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C1] on IJth April,1994 for hearing 

4crw-J. 
F.esrjonceflts may be INE14 that 

appointmentx of caridates as p.er the 

result published in Annexure-5,is 
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subject to the outcome of this apliticij. 

The same shouldA menticn in the aopointrnen 

letters issued, if any, 
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